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CENTRAL ADMINISTRATIVE TRIBUMAL AIIAHABAD BENCH |
A T.JAHABAD ,

T.A NgW361l of 1937
Parmanand Prasad & 21 ethers T.......... JArplicants',
Versus

Unien ef India & ethars By hessss. . iRespendants®

Heniple Mr%Justice U.C Srivastava,V.C.

Hen'ble Mc, KObayvalA M,
(By Hon'ble Mr'Justiees UL Srivastava sJ M)

Feeling aggrieved with the pregaration ®f
condpn senierity list ef Blacksmith and Furnacemen which,

accerding te the applicants, is centrary te ihe rules

and circulars issued by the Railway Beard which have

e | =

force of law and which blecked their chances ef premetiei

t® the pests of higher grade Furnacemen, the applicants ﬁ

&3

‘have appreached the tribunal praying fer quashing the

lettersdated 27,11,728 and 16%4.69 in this behalf and
it is alse prayed that the respondents be d irected

" !
te prepare a separate lists  Furnacemen and Blacksmith

of The applicants, 22 in number, are Furnacemen

in the Engine Divisien ef Hea t Treatment Shep ef ihe
Diesel Lecometive Werks and the rules, framed by the J%
said Werkshep indicate that all werksheps Artisan by
Staff unskilled, Seni=-skilled, skilled and highly skill&i
~d- grade II or I will be divided inte’eight premetienal
Divisiens; namely |

1: Vehicle’

2.Engine;
3,Millwright

4, Heat Treatment. -

5, Diecel Reem, -

6. Electrical éacti&n indicating Chreme plating. |
7. Electrical main Werks and Coleny; and

3, Inspectien,
Thase rules, framed by the Diesel '
Lecometive Works Administratien in the year 1966
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emvrida that +ha =anier ity iﬁ% &V&Flue ,._.‘E e
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will be tradewise in each*Diuiaimni The Railway Beard
vide its letter dated 477,69, appreved the aferesaid
rules with cartain medificatiens but the Divisienwise
and Tradewise preparatien wfsqﬁiarity list and avenue
ef premetien was natzmtdifiek; The aferesaid rules
framed by the Diesel lecemetive Werks , was in
conformity with the Railway Baard's earlier letter
dated 2214;63 wherein it was previded that every
werkshep empioyseswill be berns on a senierity list of °

the particular category of the shepfleer, A meeting

of the staff council teek place and in that meating
jt was held in May,1972 that there sheuld be ene

senierity list eof one trade and net divisiemwise.;
meaning thereby that an emp loyee of a particular
trade irreapactlva of - the Divisien in which he 1s
werking , W1ll be included: in ene senierity list.
There was te be one senltrlty list fer all the
fitters; empleyed in the Diesel Lecemetive Werks and
the senierity ef Fitters Divisienvise was net te be
prepared, Thus, according te the applicants, the
jeb ef furndcemen requires knewledqge of censtructien
and eperatien of all types of furnaces and the jlb
different
of Furnacemen 1s aliﬂgether/%hat of blacksmith and

has specified difference between twe and they functier
4n different sheps of the varieus Divisiens ef the
Diesel Lecomotive orks. The Furnacemen is a part
of the Heat Treatment shep whereas *a Dblacksmithis
primarily a part ef the vehicle Divisieni He may
be .mploye‘ in other Divisiens alse as Blacksmith

share=ever*» blacksmitds werk is raquired.. The

applicants have categnrically stated that in all the

werksheps threugheut the country, the senioerity ef
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Furnacemen and Blacksmiths are separately prepared and

their channel of premetien are alse separate, In Diesel
Locometive Werks alse they are treated differently but

a cemhined senierity list has been prepared. Initially
the appeintments ef Furnacemen are made in fhe'categ-ry

ef Furnacemen itself whereas a Blacksmithis initiﬂliy
appeinted as @ Hammerman, The ﬁrimmti-n te the next higher
grade is in the categery eof semi=Skilled Furnacemen
Incharge in case ef PFurnacemen and Blacksmith in case

of Hammerman and their further premetiens are Furnacemen

§killed and Blacksmith skilled and they are entitled to {
furtherbremetion as highly skilled Grade I,/II far beth

the trades separately as Furnaceman Incharge highly

ckilled Grade II and I and the Hammermen aie premet ed

as Blagksmith highly skillad Crade II er highly skilled
Grade I, The applicants mered sn applicatien bafere the
department in this behalf which has been reWsctad on
27°11% 78", Thereafter they alse made = representations !
wefore the sther autherities alse but they failed to get |

|

any relief and appreachked this tribunal,

3 The resrondents have eppesed the claim of the
applicants and haéve alse cantrevertad the varieus
syermants made by the applicanisa Accerding te the
pespendents, the applicants ne,l to 22 were initially |

recruited sither as Khalasis er BlIsFurnaceman in the
Diese! Lecemetive Werks and at present they all are

werking either as a sami-skilled furnaceman, skilled

furnacemen XRa Or highly skilled furnacemen Grade II '

in the Heat Treatment Shep ef the.Deisel lecemetive Werk

=8, The avanue of advancement of Mechanijcal and — ,/#
Elsctrical Staff were drawn and ¢irculared '

General Menager's letter dated 7510766 and
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premetienal Divisiens were r.irlwlded as stated by the
applicants. The avenue of advaéemnt circulared vide

the General Manager's lstter dated 7.L0466 and amended frem
time te time has been 5upgr5Fﬂed by the avenue of advancement
of Meghanical and Electrical Staff eireulated under the Fl
General Msnager's ktter dated 3195572, The respendents

have alse cha llenged the statemant, made by the spplicants,
+hat the said letler get appreval ef General Manager,because
the letter dated 4.7.69 whieh is en recerd, is net the B

Railway Baadrd's letter but of the Chief Tnspeeting Officer' 5"

letter circulating the General Manager's directives

centainsd in his letter dated 217669 amengst the staff
werking undeT him in the ins}':.ec‘-:fLnanﬂe--m"afL't:'."'..ﬁ It has been

stated that the Ganeral Manager's letter dated 21%',69

was issued fer certain correctioné teo be made 1in the ,':J

avenue of advancement of Meghanical and Elegtrical Staff
already issued vids General Manager's/}hdl't{;ei 710,66 Para "’1_}
12 of 'tha avenue of advancement dated 7.10.66 which dealt
with the Inspectiem Divisien &5 a separate unit fer the E"
purpese of avenu®, had ths appreval ef the Railway Beard {
as indicated in parsd 1 of the General Manager letter
dated 2176,69 and the same tad ne relevance in reqgard te
the avenue of advancement eof Meghanical and Electrical

Staff werking in ether than Inspectien Divisien in Diesel

Lecemotive Werks, They have 21se Stated that in-the metivg

he 1d
Jen 22%5%72, the orineiple eof 'ene trade ens senia ity'

was accepted between the administratien and the staff

representatives. The avenue of Nvancement of Mechanical |
and Electrieal staff as mentiened in Circular dated ;
q1 %5572 was issued after censidering all the aspects F
including the nature of work attached te the pest, future |

prespect of prometien of the sma 11 categeries of staff
4

te ensure that the ip avenue of advamemerﬂ: sheuld he:t,

e blocked fer further advancement ete’ The categn:/
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have acecerdingly been glubbad tegether far the purpese

of their future advancament against highér arade pests
subject te their passing the prescribed trade test.

The avenue ef advancement prepared feristaff in Megchanical
and Electrical departments, the pests in the skillei
categeries being filled by premetien frem lewer grade

i7s% semi skilled grades subject te their passing trade
test to the extent of stivacancies are fil}lai by abserpt’j}
of apprcntiﬁes en the successful comp letithem of training

perini"f A cormmen senierity list was issued fer the staff
werking in the categeries eof furnacemen ahd blacksmith as t
these categeries have eommen avenue of prametien.The

prometien of staff working in the categoery of Furnacemen

F

and Blacksmith ars censidered for premetien te the higher

graﬁe.s in accerdancewith their pesitien assigned in the

" commen Senierity ef Furfacemen and Bl ckemith and it is—

not cerrect teo state that the Blacksﬁ!iths ara prometad te
the higher grade ignering the Furnacemen.Wheseever

comes in turn accerding +o their senierity pesitien

. I — -3 .

in the cemmen senierity list, are considered feor
premetioen te the higher qrade. It has been stated
that the avenue ef advancement fer ?he categeries ef
Furnacemen Boiler Roem attendant and Bla cksmiths

tegether has been laid down taking inte consideratien

- me g —

the circumstances prevailing in Diese 1 Lecemetive Werks

being an independent proeductien unit.,

&, The ¢ ententien en behalf of the applicants
ic that this clubbing ef twe Jifferent cadras is
unwarranted and against the statutury rules inasmuch
as the earlier avenus of premetien having been givan
appreval by the Railway Beard pertains te the nature

of statutery rules and the s ame o»uld net have been

_.m"lfie‘ b? *3‘-‘15 Guﬁeral mnager's letteﬂr - Fromﬂ"
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perusal of the correction slip en which reliance has
be sn placed and which has been issued by the CIO end

net By the General Manager, it is evident that the

appreval eof the Railway Beard was taken in respect ef

one corractien only and net in respeci of all, The

language of the said document is net te the effect
+hat the Railway Beard has given appreval te the same
as corrected, as such earlier avenua of premotien
which has statutery force ceuld m!t have been medified
sveR before. The said avenue of premetiens were
medified in the year 1972 jtself and the same cannet
be challsnged att his stage, Even if it could be saild
that elsewhere there was ne ¢ lubbing but svery Head

of Dapariment can frame rules in respect of its

‘unit and every unit is & different preductien unit

and in this State unit the circumstances were. -

con51dered as such +hat ef ceurse there may be

¢lubbing se that both may get the same premetienal
avenue after a later stage, It is always epen for
the a dministratien er Railway Administratien er

any employer o 21lew clubbing er teo d@=~club

what has beaen clubbed earlier, The challenge te the
same can be dene if it is arbitrary and against

the acstablished principle ef laﬁ..Thp clubbing which
gives avenue of oremetien te beth cannet be said

te be arbitrary er against any establiched principle
of law, It is true that as a result ef clubbing it
may be that.nna greup may net get as much premetiens
as it was expecting earlier but the rules can & lways

pe changed and the under changed rules, the avenue

of premetiens can «lse be vatisdand ene, whe was
expecting mere premetiens, may get lesser promotiens.

The same cannet be said to be vielative of Articles

.
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s medified his own letter as he was compatent

Manager ha
it cannot be said that any medificatien

te do se and
,e statutery rules which was erux

has bheen made in ti

of the matier in which the applicants have failed.

dismissed and accerdingly

et

Ne erder as te costs’
VICE CHAIRMAN .

Zhe applicatien deserves to be

i+ is dismissede
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